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enabling thaa in this behglf, the Hon'ble the

Chief Justics and the Judges of the High Court

followlng Rules gov=rning the gllotment of

Chanbers WHfolawyers in the premises of the

Subordingte

Lei(a) Thes

Courts,

aules shall be called "The Himachal

Pradesh subordinate Courts Lawyers Chuauadscs

(Allotment and Licenc: pee) Rules, 1989

(b) They
.effect

shall Bocomne 1into force with immediate

B Unless there 1s anything repugneiit to the

subject or context i1 these rules -

tadvocate!t uigans an Advogste entersd

in gNy rdli uhder the poovisions of

the alvocates! Act, 1961 and ocrdinarily

practising in the Supordingte Ciurts,
'Jar Assogciation! means Bar Association
of € he District /T lsil concerhed,

tChief Justice! mecahs the Chi . f JUS‘l"*

of the High Court of Hiwnachal Pradssh,
'District and Sessions Judge! means the

District and Sessions Judge of the Clvil

& Sessiohs Division colgeriled any in Ris

absSufen The seller most Adoit ianal

District & sessilons Judye, if any,
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(e)!Registrar! mcans the Kegistrur of
tie High Court of Himachal Pradssh
and 1include- the gdegistrar (Vigilance),

(£) 'Subordinate Court' means a Court
of original Civil and Criminal
Jurisdiction estublished under the
provisions of the H.P. Courts Act, 1976
and the Code of Criminal Procedure,’
1973 anu will include the Court of
District and Ses:sions Judye/Adait ional
pistrict and Sessions Judye.

Commnittee, 3.(%) There shali%e a Committec for the pucpose
of allotment of Chambers.
(i1i) -The Comuittes shall comnsist of the

following membels = ,
a)District & Sessions Judue; (Chalrman),
b)Senior Sub Judyes of the District
concarned; (fembzr -Secretary).
c)bresident of the Bar Association or
his nominee ; (Mcmber }:
Eligibility. 4. (nly those Advsc.tes practising in the
Subordinate Courts hsving an experience of minimum
5 years ot cthe %al’ and who are Members of the
Bar Association, shall be censidered eligivle for
allotment of (hsmbers under the rules,
Kool of 5.(1) Advocutes desirous of occupying a lawyers!
allotment, Chambers in tha premises of the Subordinate Court
i ' shall wake an apulicetion totihe District and
Sessions Judge throught-he President of t ha Bar
Association dnithe prescribed Form(annexurc-A).
The application shull be placed bzfore the Committec,
(i1) The Comuill ter.‘,_aft\;-; scrutiny of the
applic.tions received, shall draw o lot for the
purpose of allotment of Ghaunbers.Che Chamber nay be

allotted Lo wore than one Advocate,

L L 3/"‘



Security deposit,
Licence fee and
o*her cherges,

e 8

(i) Jotwithstancing anytihing contoined in

QUb.-rulc (i) and- (ii) above, th' Committee msy allot

>~ a Chedder ©o an Advocuté, who is physically -

handiccopet o2& is athorwise desciving,
(iv) owt of eli,ible Advocutus Fathepg/moth.x

aNd son/dcu hter or husband or wifis ond @ firm of
Advoc.tes would be eli_icle for sliotaent of only
On& Chg]ﬁ:cﬁ . "

Provided always thest t he Committec may,
in appropricte cases, relax the bar in case of
otherwise eligible Advocatus.

Eﬁ.(i) The zllotee beforz occupyiny the Chauber

\ : ey , : 5 g = ’
shall deposit with the District and Sessions Judge,

Sehior Sun Judge or Sub Judge, as the casc may be,
ia cssh a sum of 35.2,000/- only as security deposit
for the due Fulfilment and performance by him of the
verms and conditions herein contsined, provided

the District & Sess.ons Jucge, oenior Sub Judge or
Sub Juc.e, as the czse may be, may accept in lieu
thereof deposit-reseipt is.ued by a scheduled bank
duly endoarszd in his favour, In thas evznt of the
allotte.s' committing any breach of the terms and
condit ions hwerecin contained snd for on his part

to be obscrved fpsrf.zmed, the District & Sessions
Judge, Senior Sub Judye or Sub Judge, as the case
may be, without prejudice to the other rights and
remedics, will be entifled to forfeit the sccurity
oL any pact ther.ofi and in such an event he
(allottee) shall pay such adzitional sum immediately

as may be czlled upon by the District & Sessions

"Judge, Senhior Sub Judge, 2f Sub Judge, as the case

vouidf -
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may be, to pay sc¢ it “_'f.tje secviity deposit shall

[ )
-

at all times, duziag ha nont;nuance of the
allotmgnt,jte tngsa’ovesald sum, 3

[EEy-r R tuﬁ'j\r-.,,lo or esrlier tecmination
of licePce cr wich one allotlce ceases to be in
pagmmm% 743 Mkﬁ; tha Dlstrlc.. and oes~,mn9
Judye, savior sub Judge 6z ﬂub Jumxe “as the cace
may be,-shall Zetum uhc Sac rLfy dep dsit or part
thereof as aerush"”' s U

(111) The licence’ fhc for eech chasdcr =0

be as may be assessed by thng P.VP.w.D.'iIc“atJ:*
to time waich sha.l be EACIJS“ e of : crtrlclzy,
water charces for cnmnon';erv ces and ot her
"charges, if dny, .
.(iv) The ¢1r_u; fé)hgndfqﬁhuf pga;ges
shall als, De hdyﬁ,:e fuz tha De;lod during whi.n
the smoraln,;e Culirs. m.:rdlr‘ “losed"

(v)° L No_allo;uze~s¢sLl 2 m;t+rd to bs in
arrears_ofﬁiiccnce'f§e  Tt pcIqu excee =ding
three qmnxﬁé ih-yhirh 5 ‘n~\=11uy the allotment
shail stand.., auceraticelly ,d..C._é].lehr.'

(i) - InG th11101 tot he norbﬂly lngnce f

the alloyuug bhall be Llaﬂle To pgy the tl*CLLlrlty

chargos us er sel rate ﬁletI1C-anQL ta be prov1ded
at the cxpons«,s oi the dlloitse Zor elestricity
consumpt ion. The %uj,.:gl-éi-‘.; of electricity charges will
be uﬁde,by_tne;allgtteefgj;aotlyVﬁo“electxiciﬁy

of fice. }ﬁterWéhélgctVEQQing'"hd rges, charges for
commen’ se rv-icés-'_.an‘d_ other cnarges. ere <o be paid
separately at a rata  to be warked_éut bv tne . N
Committee so as not to excced B, 100/-psr monith,

=’
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(vii) The (icence fec and all othcer charges

except clectricity cher,es for cach month shall
b: payalle ia advance by t!‘:-c,-fs-;vu:l'i‘.h day of tagt
monta in cgsh oL by a c:osséd chieqgus arawn onh a
local bank in fovour of the D.-trlct & Sessions
Juce -, Senior 3Jub Juug. of b Juage, where there
is no District and Sessions Judye, as the cese may
be.
(viii) In case of allotment of chamber to mor.
*thsn one Advocate, lisbility to pay the . liccnce
fec and oth:; charges_shall be joint and;séve;al.
- Allotment-when. s The sllotment shPli be effective from the
to be effective, gste on which the Chamber is allotcud for occupation
epursusnt to an order of allotment. If the Chamber
15 not OCCUDlvd within a pzriod of fifteen duya from

dllotnent the -gliot ment Shall be csncelled,

Allotment not 8. Ths allotment shall in no event operate,hor
to confcr SGRY : i
tenancy shall be construed so to create or grant any lehsa,

thndncy lease _ :
title, 1nterest tenancy, or any right, title or interest into or

stc. 1n_tavour ] _
of allottee,* ‘upon the Chember in fovour of the allottee,The

allotteec siagll, in no circumstance claim or plead
ahy right io tenancy or sub- tehancy, lease or
sub-lcase in regara to the Chamber or any rieht
other than tact of a bare user.

Te rmingtion 9. The allotment shall terminate ;-

of allotment, ‘ ' (a) on its canicellation by the Committee;or

(b) on its surrecnder by th:z allottec
concerned; or
(c) on the gllottee's ceasing to be a
. - menber of the Bar Association; or
o (d) on the allottee'!s name b:ing removed
from the roll of Bar Council; or :



DUtlics of

(e) on death of : ‘the allottee,
10. (1) The allottee shall use the Chamber only as

a LawyeX's office and for no other purposc whaksseder -

(i1) The allottee shall not part with, in any manne

]

“the user and conseyuont occupation of possession of the

premises to any othcr pegson or grant any special user
ar lis-nce to any person or to transfer or assign the
whole or any part of the, (houber in fsvour of any other

person, It is expressly intended and meant thet t he
rermission given hercunder cun and shull in no evont
be assignablc, or tragnsferable in any form,device,

method or arrangement,

(iii)  The allottee shall not make any structural

additions or alterations in the Chamber without the

consenNt in wiriting of the District & Sessions Judye.
(iv) Inc allottec shally during the curcency of

the allotment, be responsiole fnxnthu proper upokeop
ald Maintcaance of the Chamber, i

(v) . The allottee shari, during Chu pendency of the

allotment, b Lu5p0n51013 for any damdLb caused to the

Chamb.r or to the scrvices pLOVlded therein beyond
bsual wedi anu toar and act of God,

(vi) do such allotiee shall ﬁse his Chgmbexr bzfore
8 a.t. ald / or after 8 p. m, -.on ényzfay except with
the permission of the District and Sessions Judue, Senior
Sub Judg: or the Sub Judge, where thetc is no District

and Sessions Judge,. as th‘,_casu may be, N_O hedy shall

 be permiticd to stey in the Chamber for the night.

(vii) The allottee shall not causc or permit to be

caused anhy ddm_.ag,-e to the Chamber or t othe main building



ottel shall idesmnilfy the Government
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or claim preicCLred against him/it

TbY thi g partivs as a result of acts of eommissions

and’ commnissions by tne agllottesz oc his agent(s).

(i) The allottec shall not conduct himsclf in
a. manaer which is a nuisance and which causcs
annoyance 1o any adjaining or negighbouring allottec,
(x) The allottee shall not impede in any way
;thé of ficers, servants or agents of the suberdinate
_Court in the exercise by them’ of the Gourt's right
in'90559351335aﬂd control of the Chambors and in
~particular shcll give reasonable assistamceand
fagtlicy to suoh‘pffiCurs, servailts or ayents for
the gencrsl Up-kKecp end naintenance of the lay-out,
decoration, Fittings and,fixture of the Chambers,'
(x1) . A» allotice shal. not instal in th. Chambers
any additional eleetric apoliances without the
priorjp&rmissibn in writing of the District and
Ses.ions Jud.z or his nominee, ' ‘
Provided thet the District and Sessions

Judye or his noninee may grant permission to an
allotiee tO-iJSiui and uce in the Chamber cny -
additional eleéctric appliances in addition.to ong
fan? ai:_conditioﬂer or ong electric heater on
such conditions as may be determined by him,

(xii) - The aplottee shall not use or pzrmit the
use of Radio, Television, Tape; r.corder, record
player and that of al?holic drinks in any form in
the chambus or Guen in the Chcmbej-COQQlcx, no:

. - :'-Jl . >
will be allow, plaving of cards in any form.
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of allottes's

fatlure to

o.lform terms
and conditions
thy fulcs.
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TS LE ©a. sllotiwe ab «ny ©ime, £alls or
Ne ylects to pericin ond obscrve any of the tegins

anu conaitions or Fhe rulss hezdin contalnut, onNd on
his patt Lo b . ovs.tived and porilormed, then in any
such-cas.; oL for any L _ewon whistsoev.r, thu
committe. aay, without pgrejudice ©o other rights
and csm diss, by giving fiftcen days' notice in
writing t= him, deternin fth: licenc: and the allottec
shall, upon such determin.t ion; make over v.c.nt
possession of the Chanbgr without ; 7 any righit to
compensctioh whaisoev.r and without any let or
hindrsnce, *

1 The adainistr.ative control of the [avyers!
Chambers sitiall vest in the pPistrict and S.ssions
Judye.

13.(1) 1In cassc of an Auvocate being aggrieved by
any decision/ srder of the Committec and / or the
pistiict & Sessions Judge, ochNior wub Judyc o

Sub Judge, «s thc case way bz, in rcspoct of any
subj.ct matc r of these rulss, an app.al shyll lie
tothe Hon'osle niaf Justize against such decision
within a period of 30 days from the date of the
impugned docision, order.

Piovided th.t che poriod spent For
obtainin, a copy of the order, if avplied for within
limitgtion,; shall be*excluded for the purposc of
computing t he pcriod of limitation,

(ii) Immnedictely on roseipt. of the app ., -he
E 1 seozd
concexrning the decision/order of the Committe.

degistrar shall call for the entire origin

o
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Amsndaznts
of th:
rules,

Interpretationsinterpretation of any of thzse rules, the

desiduery
Powers,
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the District «nd Sessione Jud.:, senior oub Judye

or 3ub Judde, -as the cas . azy be, whiecn shall be
placed before the Honutcole Chief Justice foacf perusal
ang ords:=s,

(1ii) The decisiosn of tusz Hoittle the Chief
Justice on the appeal preferred under sub- zule (i)
above shall be final and it shall not be open to
chzllengz ia any Court,

14. The Hon'Gle the Chisf Justicz and the

Judges may, fiom time to time, meke amendments and

~additions to these rules as may be considered necessary.,

15, In ths event of any dispuie as to the

the Hon'ble Chisf Justics shuall be final,
16. Nothing in these rules shall be deemed to
affect the powers of the Hon'vle the Chief Justice
and Tt he Judgyes to make such order and amend the rules
from time to time as they may deaam fit. in regard to
all matters forming part of subjzct matter of these
"rules and all wetteyps incidentasl or ancillary therzto
not specificaully provided Ffor therein or in regard
to matters as héve been provided for or have nst been
suf;iciently provided for hereiln,

By GRDEX

T igc =<
( M3, Verma )

R EGLSTR A
HIGH $BOURT OF HIMACHAL BAADESH,
SHIMLA
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Ho. HHC. Rules.2.2136),35- Javed Srimla

the
. . July, 199

faorw.Iasd S0

All the Distt. [xidl.Distt. R sessions o uuy o

o I e

ALl thy semigs ot Judies~cum-. @Galef Juidicial
aui-tiatey/sub Judgas-cluin-. Judiclal Wuytgirotes
in H,E, ‘ !

presigencs =f Lhe Districh/Sub bivisional

LQE Associatichis 0 H. P

£X) Liid pedderg/rriviate SogEstagias Lo e
Hontols il (Jhi-3-; Jusvice & wdgss of iho

tHigh Coust =i H.F,

A1 the sundts. of Hhgh Court ef T o,
L.H..s/‘_‘,'.:f:‘.m rapnets to the Reuistrars/

trars/y. AeglsiCubs/sssth,. Ray _sowe zs

Tae Editor F LR« (Himechgl Scries) lor

I

The CealcsynHill’er Frarting & SLavishsty, Lo vbs
Gavt, 2& Hoe. [3¢ publicgtion v the H. P,



GNAEXURE-A

EOrun OF_APPLICAI LN |
l.Name of the agpplic.nt:
2 .Fathert's/husband s name s
3.Pcrmanunt agdress
4 .Iocal gesigratial 3duress s
Q. 0fEice adur.sSss
> : 3 RAcs s Of £

J.Iu__j_da,‘:. FREL S i_,.
7.Date of birctas

8.Encolment No,,date
and aguthority with
which enrolled :

9.Dat¢ of admission as a
Membcr of the Bar
Assocligt ion;

10,.Wheth.r any previous
application made for
allotment of Chamber,
if so, givez particulars:

11.Whether father/mother,son/
sons, daughters/daughters,
husband /wife have made any
applic.tion for allotment
of Chamber, 1f so, give
particulazs;

12 .whethet applicantts father/
mother, son/sons, daughter/
daughters, nusband/wife or
hims¢1f has any Chamber,Ilf
sa , gylve narticulars;

13 .wheth.c applicant is a

parther of o firm of Advoc.tes,

if so, wihatner gny partn.r has

applicy for cilotment of Chaanber.,

If so, giv: particulars.,
14 .y other informetion to support

the application for allotment of

lawycis! Chamnber:

DECLABAT TON .

I o ... .do hereby declaze that I
have read the #Himachal Pradesh Subordinate Courts
lawyers Chambers(Allotment and Licence Fee) Aules,
1989+ and the conditions governing the allotment of
Chambers and hercby undertake to abide by the saild
rules and dccept the allotment subject to the same,
I fuither declate that the particulars given above by
me aLc (rue and correct and nothing material has becn
concealed therefrom,

Signeture ____ . ... _.
Ilocal Address DA e o= non o = g



